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CENTRAL ADMINISTRATIVE TRIBUNAL

ALLAHABAD BEINCH ALLAHABAD. . |

Original Application No: 1114 of 1993

Versus

Union of Thdia® & Ors,, N elds e eos. Hespondents

il

Hon'ble Mr. S. Das Gupta, Member—A
Hon'ble Mre. T.L, Veima , Memberp=J

(By Hon'ble Mr. T.L. Verma, J .M. )
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This application has been filed for a
direction to the respondents to complete deparmental
Proceedings initisted against the applicant by
serving chargeshect dated 23{26.5,1988 and to

revoke the suspension order with immediate effect,

24 The applicant, who was working as Accounts
Clerk in the Northern Railway, was put under
suspension we.e.f, 29.2.1988, Thereafter a
chargesheet was served on him on 26,5.1988, It is
alleged that the applicant while working as Accounts
Clerk in the estzhlishment section of.Senior DAO'w

Northerx Haill.-an) ‘Allahabad tampered with the amount
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charged in the bill of Loco Forenian, lorthern

Hallway Allahabad passed in 'G! tour of Loco Foreman

~and inflated the amount as shown in Annexure A-l

intentionally and for his personal geins. It
appears that a criminzl casc was also instituted

against the applicant and others involved in the

2.90 (akss
alleged defaulcation of Ps. W- :
3. The departmental proceeding, it se:ms has been |

put in abeyance pending submission of chargesheet

by the C.B.I. The CeBsI. has not yet submitted
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chargesheet although more than 5 years have
* r-i_i_;_"--a'psed since the institution of +the case and

+ that the applicant has not been reinstated
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despite representation made by him. It has ,
further been stated that one V.N.:u_ialv:l.ya, whokalﬁw Fs
put under suspension in connection with the alleged

defayl cation along with the applicant, filed O0.A.

No., 1818/92 in this Tribunal with similar prayer and
his case has been finally decided vide judgement
dated 2.2,1993 (Annexure A-4 3t page 17). 1This
tribunal directed the respondents to complete the

| disciplinary proceedings within a time schedule and

in case the disciplinary Proceeding is not c:ombleted

T .,

& within the stipulated time for reasons not attributable

to the aspplicant, the suspension order shall cease to
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be in operation and the applicant shall be deemed to
be in service and will be entitled o pPay & nd
allowances which he .ould be entitled © in the

event of revocation <« the suspension order.

G The case of the applicant being on similar

footing, we feel fnclined to issue similar

directions in this 0.A. also. We accordingly,

allow this application ang direct the respondents

to complete the disciplinary proceedings ithin a
Pexriod of 4 months from the date of receipt of
@ copy of this order. The applicant shall

cooperate with the respondents for early and GXPEdl'thUS]
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conclusion of the disciplinary matter, 1:” case t

E
the disciplinary proceedings i-smnot completed |
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within the time stipulated for reasons not attributable
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r*"ru q_%‘iﬂ ce, en‘hi‘tled forpay &nd aile‘w__"'_ J- S
SBould  be entitled to in the event s? revo

of the suspension order.

The application is disposed of with the

above directions. No order as to the costs.
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